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SHRIMAT]I BHARGAV] THANKAP-
PAN: May | know whether there is any
proposal before thc Government or before
the Delhi Administration to take these
NDS instructors who have been trans-
ferred from other States, under the Delhi
Administration ?

SHRI D. P. YADAV: I do not follow
the question. 1 have already said that on
compassionate grounds we acceded 1o the
request for the transfer of the two Jadies,
namely Mrs. Shakuntala Tandon and
Mrs. Varsha Mehta, and they are in Delhi
and we are trying to absorb them.
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Waiting for Allotment of Accommodation

in General Pool
*983. SHRI PRABODH CHANDRA:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) the total number of applications re-
ceived in each of the categories (from
Iype I to VIII) for allotment of accom-
modation in the general pool in Delhi/
New Delhi for the allotment year begin-
ning from the Ist September, 1972;

(b) the priority dates (category-wise)
upto which quarters fiom general pool
have been allotted as on the 30th April,
1973 ; and

(c) the number of persons mentioned in
(a) above, who are still waiting for allot-
ment of accommodation from the general
pool (categorywise) ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): (a) to (c). A statement is
laid on the Table of the House.
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SHRI OM MEHTA: The policy is
under review. I quite agiee with the
hon member that this 18 a pressing prob-
lem. We should take a different view
on it.
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SHR! SAMAR GUHA: Is it a fact that
in the Badarpur village in Delhi Munici-
pality limits, a High School has been ac-
quired by the Government for building a
factory? If so, was it done with the sanc-
tion of the Delhi School authorities? If
so, has any aiternate site been provided
to them ?

SHRI OM MEHTA : This has nothing to
do with the question, But if a particular
school compound has been acquired by
Government, we would definitely provide
them alternative site.

SHRI SAMAR GUHA: Was
with the sanction of
authorities ?

it done
the Dethi School

SHRI OM MEHTA: It is an entirely
different question. 1 require notice.

SHRI SAMAR GUHA : The whole pre-
mises of a public utility institution has
been acqunired and it is being demolished
for building a factory there. T want to
know whether it has been done with the
sanction of the Dethi School Board.
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MR. SPEAKER: 1 did not go into the
relevancy of his first question. But how
is the school coming in between? 1 am
sorry. It is not relevant at all.

SHRI SAMAR GUHA: A Higher
Secondary School is existing there. It has
been acquired. 1 want to know if it has
been ucquired with the sanction of the
Delhi School Board. If so, how could
they acquire it? Still no alternative site
has been provided.

MR. SPEAKER : The original question
relates to types 1 to VIII accommodation.
Where is the school here ?

SHRI A. P. SHARMA: The DDA has
evolved a new scheme to provide housing
accommodation to government employees
and other people in this great city of Delhi
by providing them either land or built-up
houses, What is Government proposing
to do about the 250 retired government
employees who have nowhere to go but
who are being forced to vacate their quar-
ters ? What is the alternative Government
is going to provide them ?

SHRI OM MEHTA: They can take
advantage of the DDA scheme in which 2
per cent has been reserved for retiring
government employees and members of
the Legislatures. But they cannot con-
tinue in the government quarters.

SHRI A. P. SHARMA : Will they give
preference to these people in the 5 per
cent ?

SHRI OM MEHTA: Yes, for retiring
officers there is a separate scheme.

SHRI DINEN BHATTACHARYYA:
From the Minister's reply, it appears that
Government is a little serious about pro-
viding accommodation to the Delhi emplo-
yees. May I know whether Government
feels any urgency to give the same impor-
tance and same priority for providing ac-
commodation to the employees in cities
like Calcutta, Bombay, Madras etc ?

SHRI OM MEHTA: Yes, as I have al-
ready said, we are thinking of building
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more residential accommodation in Calcutta
and other places also.

Agreement with Poland on Co-operation
in Marine Fisherles
+
*984. SHRI P. GANGADEB :
SHRI P. M. MEHTA:

Wifl the Minister of AGRICULTURE
be pleased to statc:

(a) whether India and Poland have signed
an agreement on co-operation in Marine
Fisheries between the two countries; and

(b) if ¢o. main features of the agree-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

ANNASAHEB P. SHINDE): (a) Yes,
Sir.
(b) The Agreement provides for co-

operation in selected fisheries sectors as
mutually agreed upon. Joint ventures will
also be within the scope of co-operation.
There is also provision in the Agreement
for the Polish Government to piovide to
India scientific and technical assistance and
training to  personnel in murine fisheries
development.

SHRI P. GANGADEB: Which are the
other countries which have expressed their
willingness to assist India in building up
a modern marine fishery industry and
whether some of them have also made pro-
posals for st.engthening our fishing fleet ?

What is Government's reaction in the
matter ?
SHRI ANNASAHFB P. SHINDE:

Apart from this agreement with Poland
we are having the Indo-Norwcgian project
for development of fisheries, some training
programmes, surveys etc. The Govern-
ment of India have an open mind on this.
Modern fisheries is a highly complicated
subject. 1 hope the hon. Member will
also appreciate that there is a security
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aspect also and the Government has to be
careful while entering -into collaboration
agreements with any party.

SHRI P. GANGADEB: In wview of
fisheries having great export potential have
the Government given any consideration
to opening up of modern fisheries in the
Orissa coast with  collaboration from
Poland or other countries who have the
know-how and if so, what is the line of
thinking of the Government in this mat-
ter ?

SHRI ANNASAHEB P. SHINDE: The
hon. Member asks about the development
of fisheries in the eastern coast; this is
one of the items on which the Govern-
ment is scized. We are trying to develop
fishing harbours in Orissa but it is for the
Orissa Government to take some initia-
tive und the Government of India will try
to be helpful.

SHRI KRISHNA CHANDRA HAL-
DER: May 1 know whether Government
has any proposal to modcrnise fishing in
Bengal, south of the Sunderbans area ?

MR. SPEAKER: This is about signing
of an agreement betwcen India and
Poland.

SHR! INDRAAT GUPTA: In the light
of acute shortage of fish which is a very
valuable protein food in the domestic
market of this country and the extra or
additional availability of fish which will
follow, I presume, from such agreements,
may | know whether thece extra supplies
are going to benefit the domestic consu-
mers at all or they are going to be made
available for export purposes only ?

SHRI ANNASAHEB P.
Naturally we produce for
and domestic consumption . . .
rions)

SHINDE
both export
(Interrup-

SHRI D. D. DESAl: Will the hon.
Minister give details of the implementation
of the Indo-Polish agreement? ¥ want to





